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( i i i )  G.S.R. 292(E) and 293 (B) published 
in Gazette of India dated the 1 8th 
Apri l ,  1 984 together with an expla
natory memorandum making certain 
amendment to Notification Nos. 
34/84-CE and 35/84-CE dated the 
bt March, 1 984. 

[Placed in Library see No. LT-8200/.84) 
(2) A copy each of the foJlowin& Notifica

t ions (Hindi and English versions) under 
section 1 59 of the Customs Act ,  1 962-

(i) 

(ii) 

G .S.R.  294 (E) publ ished in Gazette 
of India dated the 1 8th April ,  1 984 
together w ith an explanatory note 
making certain amendment to Noti
fication No. 36/84-Customs dated 
the Ist March, 1 984, so as e:,c.empt 
wood pulp imported for the manu
facture of paperboard from the 
whole of the basis and additional 
duties of customs lcviable thereon. 

G .S.R. 259 (E) published in Gaze
ttce of India dated the 1 8th April, 
1 964 together wilb an explanatory 
memorandum making certain amen
dment to Notification Nos. 57,'  
84-Customs and 58 /84-Custom 
dated the I t March , 1 9  4 so as to 
reduce the rate of auxi l iary duty 
of customs appl icable to certain 
specified items of printing machi
nery and appl iances from 1 0  per 
cent to 5 percent o f  the value. 

(Placed in Library-see No-LT-8201 /84.] 

12. 18  hrs. 
PUBLIC ACCOUNTS COMMITT EE 

Hundred and Eigbty-n inth ,  Hundred and 
Ninetieth, Hundred and niuet)'·aecond and 
Hundred and Ninety-fourth Reports 

SHRI SUNIL MAITRA (Calcutta North
East) : I beg to present the following Reports 
(Hindi and Enalish versions) of th Publ ic 
Accounts Committee :-

(1) Hundred and Ei&hty-niath Report 
on Action Tak.on by Goverrunent on 
the recommendations contained i•
tbe Hundred and Thirty-ninth Re
port of the Committee on Procu· 
rement and Uti J i!ation of 10-Ton 
Chassis and vehicles bui lt thereon. 

(2) Hundred and Ninetieth Report on 
Actiea Ta.kn 1,y even1111••t •• the 

(Amendment) Bill 
reeommendations contained in the 
Hundred and Fifty-sixth Report of 
the Committee on Establishment of 
Production facilities for an ammulili-
t ion. 

(3) Hundred and Nincty-se,ond Report 
on Action Taken by Government 
on I.he recommendations contained 
in the Hundred and Tenth Report 
of the Committee on Western Rail .. 
way. immobil isation of Railway
coaches consequent on fire durins 
shooti ng of 'The Burning Train' and 
Eastern Rai lway-Damages to and 
deficiencies in wagons delivered to 
a steel plant. 

(4) Hundred and Ninety-fourth Report 
on Act ion Taken by Government 
on the recommendation contain,d in 
the eventy-fifth Report of the Co· 
mmi ttee on Irregular allowance of 
rel ief in respect of newly established 
undertakings. 

1 2 .  19hr 
ESTIMATES COMMITTEE 

Eightieth and :Eighty first Reports and Mi
nutes and Sixty-ninth Report on Action taken 
by Go vernmeot 

SHRI BANSI  LAL (Bhiwani) : I beg 
to present the followin� Report a�d Minutes 
(H indi and English version) of the Estimates 
Committee : -

( i )  Eightieth Report on  the Ministry 
of Home Affairs-Administration of 
Union Territory of Delhi-Part I
Law and Order. 

( i i )  Eighty-first Report on the Ministry 
of Home Affairs-Administration 
of Union Territory of Delhi-Part II 
Pol lut ion control, and Minutes of 
the s i t ting of the Committee rela
ting to both ciahticth and Eiahty
first Reports. 

(i i i) Si�ty-nintb Repot on Action Taken 
by Government on the recommen
dations contained i n  the Fifty. 
second Report of the Committee on 
the Ministry or Industry-Produ
ctivity in Industry. 

12.20 Ins 
National Security (A•endmeot) BilJ 

THE M INISTER OF STATE IN 
TH.Ii MINiiT:kY Cif ll<iM'i AFFAIRS 
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(SHRIMATI ft.AM DULARI SIN HA) : 
Sir, on behalf of Shri P.C Sethi , I beg 
to move for leave to introduce a Bill 
to amend the National Secur i ty Act, 1980, 
in  i ts  appl ication to the State of Punjab 
and the Unioo Territory of Chandigarh. 

MR. SPEAKER : Motion moved : 

"That the leave be granted to introduc� 
a Bi l l to amend the N ational Security 
Act, 1 980, in  its appl icat ion to the State 
of Punjab and the Union Terri tory of 
Chaodiguh. '' 

SHRI CHITT A BASU (Barasat) : Mr. 
Speaker, Sir,  as a matter of fact , none of 
the Members of this House e ither this side 
or that s ide, is opposed to taking measures 
or curbing the act ivit ies of extremists or 
removing the violence. But u pt i l l .  now, as 
far as we are informed , more than 260 
persons have been k i l led in Pu njab and,  very 
few of the culpr i ts have been arrested and 
non has been so far prosecuted . This  reflects 
the inafficiency of the police and the adminis
tration.  They have got enough power in  their 
hands. They have KOt the Punjab Disturbed 
Arca Act of 1 983  and the baodigarh Dis
turbed Area Act of I 983.  And besides this, 
they have a host of ord inary laws to  appre
hend and deal with the situat ion . Now, the 
Government proposes to have extra power 
or more powers and the power is sought 
for extension of t ime for provid i ng the gro
unds for deten t ion of a detainee. They also 
seek the power to detain a detainee up to  
s ix  months without approval of the  Advisory 
Board . Sir ,  it appears that w itho ut preven
tive detention, without detention and without 
trial , the Government cannot meet thig situ
ation . I do not a&ree with this. But the 
Bill proposes to have that thinking incor
porated . The National Securi ty Act by i tsel f 
is a black Act. It is undemocratic. I t  i s  
designed to  a;sault on the democrat ic rights 
and civil l iberties of the people . The origi hal 
Nat i onal Security Act, is also a draconian 
Act and over and above that in the name of 
fighting the extremist activit ies in  Punjab, 
they have more teeth and more powers. And 
they want to give th i s  power to the pol ice. 
Therefore, increasingly relay ing on the police 
does not  help the s ituation . Therefore, I am 
opposed to this  kind of B i l l .  

Secondly, t he way the ordinance has 
been promulgated is also repugnant to the 
the precedeot as it  also const itutes the 

contempt of the Hou e, in the sense that they 
have taken the extraordinary measure or 
promulgating an ordinance while one chamber 
of the House was insession and another 
House was summoned. Therefore, this House, 
as i n  the past,  d id  not approve of thi s  kind 
of practice of coming with an ord inance while 
ParJ iameot is going to be summoned . I think, 
the House also expressed i ts condemnati on 
against th is kind of act ion on the part of  
the Government. 

SHRJ SATYASADHAN CHAKRABO
RTY (Calcutta South) : Sir,  I oppose the 
introduction or this Bill .  When this ordina
nce was promulgated we opposed it .  We 
opposed it not because we are against any 
firm action against the extremist element s  
in Punjab but w e  believe that this arbitrary 
power, wil l  be used not against the extremist5 
but with these powers, there is a danger that 
they may be used arbitrari ly against 
even the political opponents or even 
innocent people. Sir in principle, we are 
opposed to it. Even if i t  is introduced 
or it takes effoct only in Punjab, in  
pri nciple, we oppose i t  because preventive 
detention i s  against the fundamental r ights 
of the c it izens. Preventive detention is aga i
nst the dem ocratic r ights or the people and 
i n  no democratic country th is  ca n be found 
that in peace-t ime thi is used.  

Secondly, Sir, as you kn ow, power cor
rupts a n d  P\ b  olut• power corrupts absolu
tely. 

This is absolute power and there i s  the 
danger of its corr upting the administration 
and this may be used against tbe political 
opponents also and this makes the adminis
tration also i rresponsi ble and suspicious. Any
one can be arrested and detained . 

That is why we have been opposin& 
this type of legislation which is not only 
draconian but ,  it goes against the spirit  of 
democracy. 

That is why I oppose the introduction 
of the Bill and u rge upon the hon. Minister 
of Law who is a reasonable man not to 
i ntroduce it  and,  to withdraw it and ,  
to take every firm measure neccs ary 
o that the violence in  Punjab can be 

curbed . 

SHRI lNDERAJ IT G UPTA (Basirhat) 
Mr. Speaker, This Bil l  acquires a special 
significaoce because it originates from tbo 

! 
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Ordinance which was promulgated on the 5th instant .  
Toe hon. Minister of Law is here. I do not know whether he should congratulate himself on the new development that has happened as a resul t  of th i s  Ordinance because his Constituency is the Uni on Territory of Chandigarh .  
For the first t ime, all these act i v- it te of terrorism and v iolence and ki l \ ings of people have spread to Chandigarh after thi ordinance has been promulgated.  
Apart from what my other col1eagues said here, I have to say that we are always opposed to the principle of pre,;entive detention basically, this preventive detention without trial and the Goverment of West Bengal has made i t  clear that they arc not going to use this power against anybody. It is a bas ic  and fundamental stand takcu 

by the Government of West Bengal . 
You have assumed all these powers But you could not bring about any improvement i n  the situati rn oa Punjab . If any improvement has been brought about by these powers, you could tell us or give us your factual report or assessment of what you have achieved by assuming these powers of suppress ing the v iolence that i s  ta.kin& place you have done absolutely nothina. 
The Disturbed Areas Act which nppljes to Punjab and to certa i n  other district and 

all that, was passed. During the Winter 
Session , we i n  this House as wel l  as i n  the · other House, expressed grave doubts that these powers would only be vesting lbe security forces with unnece sary powers to do whatever they l ike but they would never be used to suppress vio\ence and to curb the terror ists. 

But you did not agree. You said that 
with those powers the Government would be able to restore normalcy. 

It has been no possible for you to do anything. Lot of criticism bas already been made from th is s ide of the House to this effect. You could not bring about any normalcy. 
On the other band, the s i tuation has worsened fifty times more. Nobody can d oy it. 

Therefore, I say that this Amending Bill i s  a big fraud on the country and on the public and this cannot deal with the situat ion. 
By increasing the t ime-limit for detent ion and by giving the grounds of detention to the detenu, you are only t inkering with t he problem. 
We have discussed this matter many t imes before in thi House. 
The Administration has col lapfed. The security has col lap ed . Jntellegence services have collapsed . In view of this, what is the use of this B i ll ? 

I am totally opposed to this B i l l  because i t  prepetuates someth ing which is absolutely against the intrests of the country at the moment. You have not been able to do anything all along. 
SHRI HARIKESH BAHADUR (Gorakhpur) : Mr. Speakar, Government will  never. be able to make the people of this country bel ieve that violence would be curbed and normalcy would be restored simply by assuming more and more power 
There was a Government which was dismissed by the Central Government. Pres i dent's rule was impo!ed . After that ,  Punjab 

was declared a 'd isturbed area'. Several 
laws were enacted by the House such as the Punjab Disturbed Areas Act, 1 983 and Chandigarh Disturbed Area Act, 1 983 .  

All  these laws were enacted by thi� House and Government had already dismissed its own party Government. They have imposed President's rule but the s i tuation could not be controlled. 
Therefore,  merely by assuming more and more powers, Government connot convince the people that thing would be set right there. 
Just as the other mea ures passed, this measure also which i s  being passed, cannot improve the s i tuation . The happenings that are taking place at present and the way the Government is deal ing with them, is an indicat ion of Government' in effective function

ing. 

There is no need, in fact, of promulga. t ing Ordinance while Parliament Session is going on but they are always doing this .  

l 

II 
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Therefore, we oppose i t .  This Bill is  also not going to solve the problem. 
THE MINISTER OF PARLIAMEN-TARY AFFAIRS, SPORTS AND WORKS AND HOUSING (SHRI BUT A SINGH) : Sir, the hon . Member said that the Government was d ismissed. It i s  not correct. It should not go on record . 
"11' � f�t ?.J1�q4; ( '1� f�{w�T) 

af$lffH ifEITG'f, � f�0ni Q"'{ \JfTil q� cfl:I T 
�cf�T\Jf � ? 

MR. SPEAKER : He says that it i s  inaccurate. 
SHRI CHANDRAJIT YADAV (Azam

garb) : T here is nothing unparl iamentary in that. 
MR. SPEAKER : He says that it is inaccurate. 
ssr) at� f�T"(i lfT\ifqliT : ar�tff ir�)

GlT, �r�cfr�r it �1;,-tl"r �r� '1fritm. �r.=r
�1 ;,@ '1f"Tif 1ft · • • 

ati:ilff' ir�)�lf : cfEI a-) � rrlfT I 
SHRI BUTA SINGH : It is  not factually correct . 
SHRI INDRAJIT GUPTA : You make statement correcting i t .  That wi l l  go on record. 
ssr) 31� f irf!T'�T �1�qir) : cfl"PlcHtt � 

�m ilfti f;,cfin; cft" �rer � · · · 
( Gtf�gJT.f ) 

if �ff fG;, ij'� it '1� tfT I �ifi" i:tiisf'{ 
� sr�vr if �r t arr� it ,Ia ifi"�f �«rfiT 

. f�ctiTi � R�cff f�r �fifit, sr�Trf �r ;:r
'3'a"2fi'T 'lf) �trf�,�rf f�qf cf� cfl"J"lf� if 
IJ�� l I 

af'lffl �RQ' : r��� Efi� r� frtlfil1t11 
Rlfr ? 

n w fqm ��lit : srfflifir�r � 
fili« iflo ifiT � f �� af lf'( ltHf � (OU 
�lfT t}1Jf 8fl'{TtT i,ni�r if if �) ? • 

·( ""') . 

ST�'lt q�� : �q- iru il'Tcf i.i I 
gfl- aRt=r fw�r '"� : c5fftf q-u 

amr ..-6-r �if '{� � , 
'Jf�IH q�fqlf : �if arT'f�T airer � �r 

i I arrq- �rcr ��tr � � 1 arrq- ctillf�. 
� (irf ��. cr� rf' ff f.rili1�r rrm- � , 

SHR 1  SATYASADHAN CHAKRABOR TY : Thi s  is a ser ious matter. Many things are expunged . I would l ike to draw your attention to i t. Even what you have said is expunged. I have the record. 
a:t'tlf� �� : it f\Jfij' �l ct,) �ra; 

;;Qr ��err � art{ er� fcr�r3ic' �rt cn:ift� 
if�T t I cf� f �ri ;;�r �err � 1 

ssrr � f�nr q ,'5fqu) : cll'Pr m
cfTi!T �lei" �fijf� I 

SHRI SATYASADHAN CHAKRABOR TY : You call a metting. I shall show what you have said bas been expunged. 
PROF. MAOHU DANDAVATE (Rajapur) : When Dr. Swamy said that :Some one was told by the Prime Minister . . •  
CfU{fR �m : i{� �nu f�ciiri it arr 

lflfT � I 
PROF. MADHU· DANDAVATE : That is what I am telling. You have not seen the record . 
MR. SPEAKER : I have. 
PROF. MADHU DANDAVATB : The Prime Minister said, 'I never said th is'. The orig tnal thing bas been removed. What i� 'this' nobody knows. It has happend. 
a�� ��q : � f� if I 3fTtr 

lfilt 'fi T fur� lf>"{ � � I 
. PROF. MAOHU DANDAVATB : What ever was not unpar iamentary also been expunged. 

MR. SPEAKBR : Where it was not un· . parliamentary, I did not remove it, 

( 
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PROF. MAOHU DANDAVATE : You check up the record. It bas been removed , Sir. 
!Ram �tiflt : rf@ �HQ�, rf�t �r�Gf, 

� =tfcf1 fcfilfT v:rT I 
. PROF. MADHU DANDAVATE : What Dr. Swamy said has been removed. 

a{l;lflff ���lf : ii@ UT�Gf, a� f-q:cf 
ri@ f cfKTT � I 

PROF. MAOHU DANDAYATE : Shall I produce it tomorrow ? Tomorrow at 1 2  O'Clock, give me permission, Sir, and I shal l produce the record .  
otttm" �)qlf : �� Gffff �rf �Tr� I 

� iiJTif arrrtrrfi::p:r'Me�T lfT i�rirc:u �)a-r 
t '3";q�) or f��ef NilfT iifTcfT t I artt1: 
f i:fitl"T cfiT cnrt �Ttr�rf �lllm �raT � er) 
\1� for� 6iJ°T� Q"T{f � 35 3 � I fJ:ffrf Gfo 
cfi� � � ;f ;:Jf� � I 

PROF. MADHO DANDAYATE : I stand by what I have agreed . I cannot stand by what I have not agreed . 
�!ff 'f�T'qt{ : �� 353 �in=t err� a t 

of1J� 3HtfcfiT clir{ ��T�rf �lflifT @ -clT 
fu@ � �')f;,r'Z I arrq;:i- �) � cf,Jl.;, �Ff i�  
t it" � �iiT� � 1 ancr a� f��TGf G" ;:;,) 
cfi1:rfT =q�a � lf� 'fi� �')f� I 

1t1 araff far�n:1 ��itttl : art:lf� �)
�, f;r�) cfiT �rf rrff � � � I 

of';ltlff ��)n : ;:rQr ti"�� 1 ancr � 
cifi:rITT arn f� ,:fl� m;;,� I 

SHRI AT AL BIHARI Y AJPA YEE : It was said that the Minister does not know even the ABC of planning. All these words were expunged . 
SHRI RAM VILAS PASWAN : You go through the record .  
,xgtflff 'f�Rlf : \jff 6fiftfff�zrri:rcu 

ifTcf �ff')- �. cf� �T cfi"�ff � I 
(�ltl'f) 

3{�!ff i:r�)� : � er) 'filiT CfiT�ij" srfrc� 
� 3i'TI: �r ��1 �1cn � 1 ij� B"� it q� 
m �r � ftfl �n{ ?r=t � lffITT �r ij'cficft � 
q:q) frfi � ��T rf�T t I it {tcfi �R � I t 
.:JT arrq�r m{ � 1 it ancr � � �cficlT � 
f co ll"� � ��a) � �, � in� cfi'i: �) 1 
{�if Tfi 'fi1i fo°if� rf�T � I �fclirf � 
\if"Trff+Fi � �) rf�T cfiu:t'T t I 

SHRI SATY ASADHAN CHAKRABORTY : You call a meeting. We wi l l  give you the record . You w i ll be astonished . You cal l a meet ing. 

P..t) rri:r fq�T� qf�cfl;J (�T�T'f{) : 
of�!ff Jl{t�lf, l 2 �� � �cf1� �cfT 12  if� 
cl� cfil( �fjf f�cFTi ;=,�r gf t �?rm 1fW 
f � �� �fr Jf � f�QT '3lTITT � I 

il;fti:f� ;rQ)qtf : �T � fcp apn: �cfi" 
�T� 50 3ff�lft isff�l)' tiT ie- f"<. ,if� �) 
�PficfT � .  1 �) it�) cflr"{ ofT�T ifi �)� �) 
,if{ f�cf;Ti {T tfcf.cfT � ? 

P..lT �� f�T�T cfT�lfT = cf� �� 
ar�rr $ffa � , 

(Interruptions) 

MR. SPEAKFR : It is simply not possble for me-neither for my staff or for any bodyelse. 
a;� ii g"� �irr=t ·+rrf "+rT rr@ \if"Tif 

�ij t� cflfT GJ"Ta- � �T � I 
PROF. N .  G .  RAN GA (Guntur) : I am sitting close to them and I am not able to follow what they say. 
THE MINISTER OF ST ATE IN THE MINISTRY OF HOME AFFAIRS (SHRIM ATI RAM DULAR! SINHA) : I am surprised at the objections raised by the hon Members. I want to remind them that the hon. Members themselves have expressed concern on the seriousness of the sihlation in the S tate of Punjab �nd the Unioq Territory of Chandigarh. 
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Ord., '84 Cess (Amdt. ) Bill I may assure the hon. Members and the House that the Bill is prim arily meant to enable the authorities to immobil ise the antinational and anti-social elements in the 'd isturbed areas' of Punjab and Chandigarh. 

I would earnestly request the hon. Members of the House to appreciate the object ives of this Bill. Detaih. wi l l  no doubt be discussed at the time of consideration and passing of the Bi l l .  
With these words, I beg leave to  introduce a Bill to amend the National Security Act, 1 980, in i ts application to the State of Punjab and the Union Territory of Chandigarh . 
M R. SPEAKER : The question is : 
"That leave be granted to introduce a Bill to amend the National Security Act, 1980, in i ts appl ication to the State of Punjab and the Union Terr itory of Chandigarh ."  

The motion was adopted. 

SHRIMATI RAM DULARI SINHA : I introduce the Bi l l .  
12.30 hrs .  

�� . STATEMENT RE NATIONAL SECU· 
RITY (AMENDMENT) ORDINANCE, 1984 

THE MINISTER OF ST ATE IN THE MINISTRY OF HOME AFFAIRS (SHRIMATI RAM DULARI SINHA) : S ir, on behalf of Shri P. C. Seth i ,  I beg to lay on the Table an explanatory statement (Hindi and English versions) g iv ing reasons for immediate legislation by the National Security (Amendment) Ordinance, 1 984. 
PUNJAB COMMERCIAL CROPS CESS 

(AMENDMENT) BILL 
THE MINISTER OF AGRICUTURE (RAO BIRENDRA SINGH) : I beg to move for leave to introduce a Bill further to amend the Punjab Commercial Crops Cess Act, 

1974. 
MR. �PEAKER : The question is : 
"That leave be granted to introduce a 
B i ll further to amend the Punjab Com-
mercial Crops Cess Act, 1974." 

The motion was udopted. 

RAO BIRENDRA SINGH : I introduce £ the Bil J . 
MAITERS UNDER RULE 377 

(i) Need to include fishermen in the list of Scheduled Castes. 
SHRI N. DENNIS (Nagercoil) : I wish to make the following s tatement under Rule 377. 

12.33 hrs. 
(MR. DEPUTY-SPEAKER in the Chair] Considering the socia])y and economically d isadvantageous position in which the fishermen of our country are placed, i t  i s  highly essential t o  include them in  the list of Scheduled Castes. Repeated representat ions in this regard are being made from individuals, organisations and States. They l ive i n  primitive conditions without much chang� i n  their pattern of l iving. Their standered of l iv ing is deplorably miserable and they live in half starvation and most of them . l ive below the poverty l ine. They are depending on sea for their l iv ing.  But fishing is Seasonal . In the off season, they have no subsidiary occupation and income. They depend on traditional methods of fishing with catamarans and country boats and most of them have no fishing equipment of their  own. They remain as labourer� and they suffer the severe strains of debts. 
Educationally and socially too they are very badly placed. It is understood that some States l ike Assam, West Bengal and Tripura treat them as Scheduled . Castes. Government may be pleased to take speedy, steps for their early inclusion in the J ist of Scheduled Castes. 

(ii) Power Shortage in Rajastban and need for early repairs to atomic and thermal power plants of t� 1tate . 

gr) ,f4 �PR° ifrl (ii'��') : Uiifrorr 
srrrct �er t �� �iific t �,, � �� "{ 
,�r & I cfi""{fil' q�� f t:tf � Efilcf oPJI f•�) 
� 2'ft firaltr ,iifili q<t &filel 'fli� � 
iifi'l f[ct"Tlf �rt � iif.=• �tif, iifiTtr '{'r(if' 
�le � fmzr filiff if cfi"lf '3ttf1c{i{ � 
ar rr�r mtn:, 'UUTT srarq ffilf, � · 

*Published in Gazette of India Extraordinary, Part n, section 2,  dated _'23.4, 1 984. 
£Introduced with the recommendation of the President. 
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